
 323.0  Mattere  under

 APPOINTMENTS  OP  V.C.,  PROFESSOR,
 ETC.  IN  ALL  UNIVERSITIES.

 का  अपने  हाथ  नें  लेता  है  ।  अत  मों  रक्षा

 मंत्रालय  का  ध्यान  इस  अधि  सत्र
 os,  सह

 केन्द्रीय सरकार  के  कायम  से  हों, न  फि

 राज्य  सरकारों  ० 1 है  माध्यम  से  ।  मर  प्रान्त
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 सभी  माा.. का  ही  ।  अतਂ  करीय

 (ix)  NEED  TO  DESPATCH  CENTRAL

 PourceE  FoRcE  4८  SHIRPUR  NEAR

 AKOLA  IN  MAHARASHTRA  TO  SAVE

 RELIGIOUS  PEOPLE  FROM  ATTACKS:

 SHRI  RATANSINH  RAJDA  (Bom-

 bay  South):  Sir,  under  rule  377,  I

 raise  the  following  matter  of  urgent

 public  importance:

 India  is  a  country  where  pecple

 enjoy  freedom  of  conscience  and  free

 profession,  practice  and  propagation
 of  religion,  Article  15  of  our  Constitu-

 tion  prohibits  discrimination  inter  alia

 on  grounds  only  of  religion,  race,

 caste,  sex  place  of  birth  or  any  of

 them.  Again,  Article  26  of  the  Consti-

 tution  grants  to  every  religious  deno-

 mination  or  any  section  thereof  the

 right  to  manage  their  own  religious
 affairs.

 This  House  js  perhaps  aware  that

 two  sects  of  the  Jain  community,

 namely,  Swetamber  Jains  and  Digam-

 bar  Jains  are  at  loggerheads  over  the

 ownership  of  the  religious  temple,

 especially  the  Deity  of  Antarikshji  at

 Shirpur,  near  Akola  in  Maharashtra.

 There  are  frequent  reports  in  the

 press  that  persons  belonging  to  Swe-



 325  Matters  tider

 tamber  Jain  community  were  sub-

 jected  to  insult,  assaults  and  made  to

 suffer  humiliations  with  a  view  to

 vrevent  them  from  exercising  their

 freedom  to  manage  their  own  reli-

 gious  affairs  at  Antarikshji  in  Shir-

 pur.

 Unfortunately,  some  vested  _  in-

 terests  cantinue  their  attacks  on  Swe-

 tamber  Jains  and  incidents  of  violence

 take  place  every  now  and  then.  The

 miscreants  even  did  not  spare  ‘Sadh-

 म्ं’,  woman-monks,  who  are  harass-
 ed  and  set  upon  by  mischief-mongers.
 These  mischief-mongers  are  attacking

 persons  of  Swetamber  sect,  their

 Sadhus  and  Sadhwijis,  with  a  view  to

 create  g  terror  and  scare  them  away
 from  worshipping  and  managing  the

 affairs  of  Antarikshji.  The  recent  at-

 tacks  on  ‘Sadhwijis’  at  the  hands  of

 anti-social  elements  stirreg  the  con-

 science  of  not  only  the  Jain  commu-

 nity  but  of  people  professing  other

 Teligious  also.

 When  |  heard  about  this  sort  of  in-

 cidents  of  violent  attacks  inter  alia

 on  Jain  Sadhwijis  and  the  reign  of

 terror  let  loose  by  these  elements,  I]

 met  many  people  on  both  the  sides

 and  requesteq  them  to  maintain  calm

 and  difuse  tension.  People  lodged
 with  me  complaints  galore  about  the

 behaviour  of  the  police  force  station-

 ed  there.  Instead  of  maintaining  law

 and  order  and  performing  their  duties

 without  fear  or  favour,  the  police
 have  been  leaning  heavily  on  one

 side,  This  has  created  a  piquant  situ-

 ation  as  custodians  of  law  and  order

 do  not  give  protection  to  the  people
 of  one  particular  sect  as  it  is  alleged
 that  they  are  hand  in  glove  with  ele-

 ments  of  another  sect.  It  must  be

 stoppeg  forthwith  and  freedom  of  re-

 ligion  must  be  established  not  merely
 in  preaching  but  actually  it  must  seem
 to  have  been  established  at  Anta-

 rikshji  in  Shirpur.

 I  feel,  in  that  past,  when  reign  of

 terror  was  let  loose,  Centre  had  in-

 tervened  and  special  police  force  from

 the  Centre  was  sent  to  maintain
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 peace.  As  the  violent  attacks  _  still

 continue  and  there  is  frequent  breach
 of  peace  and  tension,  it  would  be  just,

 proper  and  in  the  fitness  of  things  that
 the  Home  Ministry  should  despatch
 Central  Police  Force  so  that  the  people
 Can  profess  and  manage  their  reli-

 gious  affairs  peacefully  and  in  accord-

 ance  with  the  provisions  of  Articles

 14,  15,  25  and  26  of  the  Constitution

 and  violence  becomes  a  matter  of  the

 past.

 (x)  WHIDE-SPREAD  ADULTERATION  IN

 MILK  Foop.

 SHRI  K.  LAKKAPPA  (Tunkur):
 There  have  been  reports  from  all

 over  the  country  about  the  marketing

 of  adulterated  milk  foods,  some  of

 them  even  by  reputed  companies.

 Apart  from  adulteration  of  milk

 foods  some  firms  running  dairise  are

 reported  to  be  resorting  to  the  prac-
 tice  of  displaying  wrong  labels  to  be

 on  the  containers  of  the  milk

 foods.  For  instance,  a  milk  pack  with

 the  label  standardised  milk  may

 only  contain  toned  milk,

 Even  baby  foods  are  not  spared
 from  malpractices.  Sample  tests  car-

 ried  out  recently  on  some  of  them  and

 condensed  milk  have  revealed  that

 the  products  are  sub-standard.

 It  is  obligatory  that  the  labels  on

 milk  foods  should  correctly  indicate

 the  contents  of  the  products  and  in

 several  cases  which  have  been  tested,

 the  provisions  regarding  the  display
 of  the  labels  have  not  been  complied
 with.

 While  there  have  been  very  few

 reports  against  adulteration  of  milk

 foods  in  the  Union  territory  of  Delhi,

 milk  products  supplied  by  some  Delhi

 firms  to  other  States  have  been  de-

 tected  in  those  States  to  be  sub-stan-

 dard  of  adulterated  obviously,  the

 law  enforcing  machinery  in  Delhi  is

 slack  and  adulterators  there  are

 going  scot  free.


